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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 239/2025

IN THE MATTER OF

Anil Singh & Ors. Applicant
Versus

State of Uttar Pradesh & Ors. Respondent

REPORT ON BEHALF OF AMICUS CURIE IN COMPLIANCE OF
ORDER DATED 24.09.2025

Most Respectfully Showeth

1. That vide order dated 24.09.2025, this Hon’ble Tribunal appointed the
undersigned as Amicus Curiae to assist in the adjudication of environmental
questions arising from the complaint filed by villagers of Gram Panchayat
Laumar concerning the Sadimadanpur (G-Khand) Sand Mine, operated by the
licensed proponent, M/s A.S. Traders (Respondent No. 4).

2. That the specific mandate required a fact-finding inquiry into: (i) the
designated route/access to the mining site; (i1) the number of vehicles used for
transportation versus the Mining Plan; (iii) compliance with conditions for
road maintenance and dust suppression; (iv) fulfillment of

plantation/greenbelt obligations.
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INTRODUCTION

. That the Environmental Clearance (EC), bearing EC No. 4192-3461, is

granted by the State Level Environment Impact Assessment Authority
(SEIAA), Uttar Pradesh, under File No. 9197-8461. The clearance is accorded
to the project proponent, M/s A.S. Traders (Shri Ashok Kumar), resident of
Hamirpur, Uttar Pradesh, for the project located in the district of BANDA,
UTTAR PRADESH.

The Environmental Clearance (EC) dated 15.10.2024 is annexed herein as

Annexure-Al.

. That as per EC the specific project activity is "Mining of minerals". This

project is classified as a Category 'B' activity under Schedule No. 1(a) of the
EIA Notification, 2006. As per the regulatory procedure, the project proposal,
including Form-I (Parts A, B, and C) and the Environment Management Plan
(EMP) report, was submitted to the State Expert Appraisal Committee
(SEAC) for appraisal. After due consideration of the facts submitted by the
proponent and the recommendations made by the SEAC, the SEIAA hereby
accords this Environmental Clearance for the project, subject to the strict

compliance with all the conditions mentioned hereinafter.

METHODOLOGY OF THE JOINT INSPECTION

. That a joint inspection was conducted on 09.11.2025. The inspection team

comprised the undersigned, the complainant, the Regional Officer of UPPCB,
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the District Mining Officer (DMO), the Tehsildar (representing the District
Administration), the Range Forest Officer, the project proponent and others.

The attendance sheet dated 09.11.2025 with photographs is annexed herein as
Annexure- A2(Colly).

. The inspection methodology included:

Document Review: Scrutiny of the approved Mining Plan, Environmental
Clearance (EC), Consent to Operate (CTO), e-Ravana records, vehicle logs,
plantation schemes, 6 monthly compliance report and audited CER/CSR
expenditure statements provided by the proponent and government

departments.

Site Verification: Traversal of the approved haulage route (Chilla—
Sadimadanpur corridor) and the Sirsi (Laumar) link road to observe traffic

patterns and road conditions.

Technical Monitoring: On-the-spot measurements of ambient air quality
(PMi1o, PM2.5) and noise levels using calibrated portable monitors at sensitive

locations, including near Laumar village and the primary school.

Physical Audit: Verification of the plantation and greenbelt, including a
sample-based count to assess sapling survival rates, and inspection of the

completed CER/CSR projects.

Public Consultation: A formal meeting was held at the Laumar Panchayat
Bhawan to record the statements of villagers, the Gram Pradhan, and other

local stakeholders.

Camera Recordings: The camera installed by the project proponent was duly

checked.
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Questionnaire: As part of the inquiry, the officers from the relevant
departments submitted their responses to a questionnaire prepared by the

Amicus Curiae.
The questionnaire is annexed herein as Annexure- A3.

OBSERVATIONS — ROUTE / ACCESS

. The inspection team confirmed that M/s A.S. Traders is in strict compliance

with the transport route specified in the Mining Plan. All vehicular movement
associated with the proponent's mining activities is confined to the approved

Chilla—Sadimadanpur haulage corridor.

. The team drove the entire 2.7 km length of the Sirsi (Laumar) link road. The

road surface showed no signs of damage consistent with heavy truck traffic,
such as rutting, edge failure, or bitumen stripping. This stands in stark contrast
to the conditions alleged in the complaint.

The photographs of the routes are annexed herein as Annexure- A4.

FINDINGS — VEHICLE NUMBERS & MONITORING

. The proponent maintains an exemplary digital record-keeping system. A

random audit of 200 e-Ravana bills from the last six months was cross-
referenced with GPS logs from the "UP MINETRACK" portal and
corresponding weighbridge receipts. The audit revealed a 100%
reconciliation, with no discrepancies in vehicle numbers, trip counts, or
tonnage.

The e-Ravana records and Transit pass are annexed herein as Annexure- AS.
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10.The daily vehicle count is consistently maintained within the limit trucks per
day as stipulated in the Mining Plan, confirming that there is no over-

extraction of sand.
V. OBSERVATIONS — ROAD MAINTENANCE & DUST SUPPRESSION

11.The proponent has constructed and maintains a high-quality, paved haul road.
The road is equipped with a network of automated, timer-based water
sprinklers that operate for 15 minutes every two hours during operational
periods, ensuring effective dust suppression.

The Photographs of the sprinklers are annexed herein as Annexure-A6.

VI. OBSERVATIONS — PLANTATION / GREENBELT

12.The plantation audit revealed that the project proponent has planted saplings
of native species, However, the same was found damaged due to inadvertent

reason.

The photographs of the plantation is annexed herein as Annexure-A7.

VII. POLICE STATION REPORT

13.As part of the inquiry, a formal report was sought from the police station,

Banda having jurisdiction over the project area. The official response
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confirmed that no records of road accidents or any cases of violence involving
the project proponent exist.

The police report is annexed herein as Annexure-AS.

ACTION TAKEN BY THE OFFICIALS

14.As per the official revenue data for the district of Banda for the year 2025, it

is evident that concrete action has been taken against illegal mining activities
in the region. The administration's enforcement efforts have resulted in the
recovery of significant revenue, presumably through fines and penalties
imposed on illegal operators. The records clearly distinguish general revenue
from the specific amounts collected as a direct consequence of action against

illegal mining, highlighting a focused effort to curb these illicit activities.

The tabulated chart of the collected amount with different categories is

annexed herein as Annexure-A9.

ADDITIONAL  OBSERVATIONS: ILLEGAL MINING BY
UNLICENSED OPERATORS

15.During the public consultation, a critical distinction emerged. The Gram

Pradhan and several villagers stated on record that their grievances were not
with the licensed proponent, M/s A.S. Traders, whom they described as "a

responsible operator."

16.They clarified that the severe dust pollution, noise, and road damage on the

Sirsi link road are caused by a large number of tractors and trucks operated
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by unknown persons engaged in rampant illegal mining along the
riverbed, far from the designated lease area of M/s A.S. Traders. These illegal
operators, who hold no leases or permits, use the village road as their primary
transport route.

17.This information was corroborated by the physical evidence: the Sirsi road
was visibly damaged in certain sections, a condition inconsistent with the lack
of use by the proponent's vehicles but consistent with the villagers' accounts
of illegal transport. It is therefore concluded that the villagers' legitimate
grievances were misdirected towards the licensed operator instead of the

actual perpetrators.
X. CONCLUSION

18.The joint inspection conclusively establishes that M/s A.S. Traders is in full
and substantial compliance with all environmental and social conditions of its
permits. The allegations in the complaint are unfounded with respect to this
proponent.

19. The environmental degradation and public nuisance in the Laumar area are
the direct result of extensive and unchecked illegal sand mining activities

carried out by other, unlicensed entities.
XI. RECOMMENDATIONS

20.In light of the foregoing, the undersigned respectfully recommends that this
Hon’ble Tribunal may be pleased to:

(a) Accept this report, acknowledge the compliant status of M/s A.S. Traders,
and close the proceedings against them in O.A. No. 239/2025.
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(b) Take suo motu cognizance of the issue of widespread illegal mining in the area
and direct the District Magistrate (Banda) and the Superintendent of

Police (Banda) to form a Special Task Force.
(c) This Task Force should be mandated to:

1. Seize all vehicles, equipment, and machinery used for such illegal activities.

i1.  Register FIRs against all individuals involved, under the Mines and Minerals

(Development and Regulation) Act, 1957, and relevant sections of the Indian
Penal Code, 1860.

ii1.  Submit a comprehensive Action Taken Report to this Hon’ble Tribunal within

45 days.

Micn b
Ms. Atika Singh

Advocate (Amicus Curiae)
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Subject: G ior Env i Ci EC |
ubj E;‘j\n‘r\;:;f;_nﬂl‘l bn'«lronrncmal‘blearancc (EC) 10 the propused Mining Project under the provisions of '
Part of SL‘Catlon 2006-regarding Sand/Morrum Mine” from Riverbed of Yamuna River, at Gata No.-
Part of 56, 57, 92/6, 93/1, 94, 952, & Part of 60/1/3, Village- Sadimadanpur Tehsil- Pailani & District
panda, U.D., M/s A.S. Traders [f eaced Area-18 50 Ha ).
Sir/Madam,

This is in reference to your application submitted to SEIAA vide proposal number
SIA/UP/MIN/478188/2024 dated 21/08/2024 for grant of prior Environmental Clearance {EC) iv ile
project under the provision of the EIA Notification 2006-and as amended thercof.

2. The particulars of the proposal are as below :

(i) EC Identification No. CC24B0107URSAART12N
(i1) File No. 9192-8461

(iii) Clearance Type Fresh EC

(iv) Category _ Bi

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals

' Riverbed Sand Mine from Yamuna River, Village-
Sadimadanpur, (Gata No- Pant of S6. 57, 926,
03/1, 94, 95/2, & Part of 60/1/3, Arca-18.50 Ha))

(vil) Name of Project Tehsil- Pailani, District— Banda, Uttar Pradesh
Project Proponent- M/s A.S. Traders (Shri Ashok
Kumiar)

(ix) Locatlon of Project (District, State) BANDA, UTTAR PRADESH

(x) Issulng Authority SEIAA

(xI1) Applicability of Generai Condiiions No

m-2(Pact A, B and (E)f
fication 2006 and 13

[ =l

3. In view of the particulars given in the Para 1 ghove, the project proposn! interalie including Fom
EIA & EMP Reports were submitted to the SEAC for appraisal under the provision of EIA nott
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.- nity regard
ahtained hefore start of mining activity, y regarding river bed mining to be

4.No min?n:g activity sl?fmld_ be carried out in-stream channel as per SSMMG, 2016. -

5. The mining work will be open-cast and manual/semi mechanized (subject to orders). -Heavy
machine such as excavater, scooper cic. should 10l be employed for mining purpose. No
drilling/blasting should be involved at any stage. .

| 6. An Environmental Audit should bc annually carricd out during the operational phase and
chmitied to the SETA A,

7. Project Proponent should submit working plan for carrying out plantation at least @1,000 plants /
ha of lcasc arca. In this case, PP should prepare a plan, duly approved either by Forest Department
or District plantation committee. for planting at least {as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease area
along with provisions for maintenance for 5 years. Survival of plants should not be less than the
survival rate notified by Uttar Pradesh Farest Depactment otherwise it will be treated as violation of |
EC condition. . v .
1.1 8. The project proponent shall install solar lights in their project arca to minimise the consumption

of electricity. . T
9. During the submission of 6 monthly compliance reports, the project proponent should make sure

that the periodically taken site photographs should also be annexed along with the compliance
report. _ ) o ¥ ' -u 3
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district Forest Officer Expert Agency in this field o _ ‘
11. Link Road from the quarty site to the main road shall be constructed as an all-weather road with
blackiopping and maintained by ilie project pra_psnsr.t. . 3 ‘

12. Vehicular emissions should be kept under control and regularly monitored. Suitable measures

shal] be taken for proper maintenance of vehicles used in a quarry operation and transportation.

im et ot e s ant chondd exnlare the nossibilities of rainwater harvesting in the preraises of |
15, 1ue pigjeet .Plppunum D e s SN )

project area :

14. Agreement/ Consent between project propon
road from lease site ta link road. o -
15. Latest technology (water sprinklers/ tankers) 10 be adoptftd for mitigating dust at source poinis
in leasc area and haulage road during operational activity/vehicular move_ment. S
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ent and competent authority/ landowner for haulage
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SIAUPIMIN/478188/2024 Page 3f 17

& Scanned with OKEN Scanner



S
- - Conditions ?\

status and impact of the project
[s will be restricled,

fthe River.

rding 10 environ
je transpo
d by the project pr
Cell with suitable
t dircetly to the He
Il be in tonncs as

mental
rtation of minera

oponcent.
qualificd personnel shall be setup

ad of the Organization,
per Transport Department

o-hydrology ©
cment in neco
ng and closing tin
dtobe maintaine
nnngcmcnl

utive, who will repo
loading purpos¢ wi
overnment.

{ affecting the ge
jronment mMANAg
¢ school openi
ble houl roa
vironmental M
{a Senior Excc

[ trucks/tractnt for

npplicnblc norms and standard fixed by the G e o
r two toilets and hand pumps should be made at mining sife.

4y Bar scalping methods extraction (typically 0.

25, Mining should be donie 0y

per sustainable sand mining management guidclines 2016.

26. 1€ i future this lease arca becomes part of cluster of cqual to or more than 05 ha. then additionai

conditions based on the EiA shall be imposed. The lease holder shall mandatorily follow cluster

conditions othenwise it wil iolation of E.C. conditions. if the certificate related to

cluster provided by the competent authority is found falsc or incorrect then punitive actions as per
v fgsuing the cluster certificate.

itiated against i wiithority
oviding incorrect in

withou
19, Env
20. During th
2]. Pakkamoto! a
22, A separatc En
under the control 0

23, The capacity ©
3.0.6morl-21t)as

24, Provision fo

| amount o V

formation, Submiting
rea is less than 05 ha,

Jaw shall be in
97. In case it has been found that the E.C. obtained by pr
tween the two adjoining mines is greater than 500mt. and a
4 the mine is located in cluster of arca cqual or more

hat the distance be

but factually the distance is iess than 500 mtan

than 05 ha, the E.C issued will stand revoked.

28. The MoEF&CC/SEIAA or any other competent authority m

conditions or stipulai€ any further condition in the intercst of environment protection.

29. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
k. A condition ¢ ining will be donc from river activities from

ay alter/modify the above

an be imposed that i

from river ban
lie with the National Green Tribunai, if

fiver bank.
30. Any appeal against this environmental clearance shall
preferred, within a period of 30 days as prescribed under Scction 11 of the National Environment
Annpellate Autharity Act, 1997. ;

S
1. Next year the project proponent shall submit online replenishment study rcpgﬁ along with 06

monthly compliance report.

2. Prf)jccl Proponent and District Mining Officer shall cnsure that if mincab 1

[1;051 [;, :Eean::ds ,jistaﬁ; replcn;shmcnf study, a report verified by DM and f;i?q]';a:;:ﬁ :]eczrlt::'::zlg

e i asscsz;:lden_ ment if __needc’d. shall ?e done in EC. If after repl.cnishment stude

restricted to the one menlion'::sd ey e f]"anuty meniioned in EC ihen mining shai 'y.
ntioed In EC and if mincable quantity assessed is less th e i

n mining will be restricted to quantity assessed in renlenithise;tE::ug;er-(};lggh.y

plenis 1 is

mentioned in EC the

nmr_-_ndr-r\ '”rlr’lnr nn circumestances m‘n'!\ﬂ chall hia more an @ n
= e, VLS s -!r..'_'.....!E.._-.. minin hall be th
O Susan DS siivas rann !!‘,._ ...!.,'.

-------------

;har;) t.he q.uamity assessed as per ruplénishmcm study
. Directions/suggestions given during public hearing and

1.2
!
ropon L :
‘I; jcc;nl' un'lj'ltc.rsc should be strictly complied with
. ificate trom Fo artis ¥
or as a routc for mincmer::nEcp ment shall be obtained that no forest land is i -
forest clearance and permis portation. If forest land is involved the project o
i o Gl sion of Cenlral and Slate Government as ject proponent shall obtain
i Samvaranai Adhini - 151
5. The mining leasc hold;:‘?:;: ‘i;unm:yum..:uu and submit before the st::r ;‘hc o oF Ven
6. If the pro, all ensure to comply with mi of work.
posed project is si ) : ply with mine reclamati
new wells for ground iva:cf ﬂ‘:uu;cd in notified area of ground wz::‘emmn an sk b,
extraction i r extracti ;
:;lcma'tc legally valid water ﬂm:rf:q:.:ﬂ[:r ‘f not allowed, requirement of fresh .c.f,l.?n' ‘th?,m creation of
use it, nd permission from the conlpmcm"“-a water shall 6o miei rom
authority shall be obtained

7, Stream will
n | i1
ot be diverted 10 form inactive channol for mi
I mining,

commitment made by the project

SIA/UP/MIN/478188/2024
Page 4 of 17

C} Scanned with OKEN Scanner



‘—-u'“—-_--.____ —
b "1
i 1

—— e

128
——- — _ - y l
Vprajeet P Ponent g) .
Project Pry Nt ghoulg By

W gy |

ba of lease area. 1y (i, A%, PP ghoy for carrylng ouy Plantation a (eqy @1,900 plany /
or district plantarigy COMMitee
community land,

: "‘ Plan, ly approyeg either by Poren Department
1thin o perip) oAt 19,000 Plant, clther op Rovernment Jang or
povision for majge

3 m ﬂ om h[i l 1 { | ’ L] L}
. - | 1] "l'l"y 1] 'Iﬂ Cing are
D Al‘“. "'It‘. l..tiiililll

p S

———

on plan

‘'en
Wlex

OF argy rmn.m
should be Mached apg

. tked fi Mantatiyy,
Sibmineq wit

. shotld e clenrly apel
hin a month, Mayipn

PMoaded i, | LIFE Porgy] : g e Nnﬂm" and
S22049An (F241504 dated 24.07.2024 B
10 Surviva) of plants shonld noy & kess thay i

Department otherwise will lic. :;cm:d n: v:Ir:::‘li:::xco:"ui?c;‘::r:)ln;?:?o:m.ned P U et sy
L The project Proponent shall ensure that water bog; ;

12 Departnent of Geology and -
ndminis!miun, before re

Proponent has fully

UPSPCB for appropriate legal action and TeCovery of comp
13. Any application for trans

this EC, during its validity period unless it i cancelled by a
competent authority, has to be ncees

sarily accompanied with statys of compliance of EC conditions
duly certified by IRQ, MoRRCe, Gol, Lucknow,

: . : sh and/or ctoncerned districy
Ifaslng' the secunity depo j onent will cnsure that Project
complied with the EC conditions. Nop.

compliance, if any, should be reported to
tnsation,

DHF ey e seen

in the district, CAAQMS shall be
16. Project Proponent shall Six-monthly Com

Clearance condition prescribed in the Prior Enviranment Claa
OM F.no- 1AS-22/01/2022-1A-111 (E-

17. 1f the air quality deteriorates du
Mining should ensure that mining

submit the

pliance on the Environment
rance lott

T &3 per MoEF&CT
172624) Dated 14-06-2022.
¢ fo mining,

18. This EC shall

[ Talrinialal
:‘ﬂuux L L W

be subject to any order from any courttribunal or any guidelines issued by

\

ndard EC Conditions for (Mining of minerals)

Statutory Compliance
1 _EC (fomiifit?uﬁ . _
S. No : =y
i ntal clearance shallh be subje‘ét to orders of Hon’ble Supreme Cf:ﬂ.\rf. of India Hc.:'.'hlc
1 :{?;Eg:;r;:fr:GT and any other Court of Law, from time to time, and as applicable to the project
1 3
—_— Ny o |
i nt shall obtain forest clearance under the provisions of Forest {Conservation)
2 ’I_‘he lirgo;zct pmpﬂﬂ"; the diversion of forest land for non-forest purpose involved in the project.
Act, , 1N Case o
. ildlife, if applicable.
13 The project proponent shall obtain clearance from the Nationa) Board for Wildlife, if app!
' ildi ement Plan
i i ion Plan & Wildlife Manag :
14 The project proponcnt hall prepars & Slie-Specific Cmscmugnrl;m of tho upproved Site-Specific |
and approved by the Chief Wildlife Warden, The recommendati i
_-'_‘_"'—-—_____‘—————_________ﬁ_‘
{UP/MIN/a7 8188/2024
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N 4N
' T OV scconditions
Conservation Plan / Wildlife Management Plan ghall be implemented in consuluuiom

Forest Department, TThe implementation report shall be furnished along with the six.mapy.
oz

compliance report (in case of the presence of schedule-1 species in the study area),
—_—

shall obtain Consent to Establish / Operate under the provisions or A
nd the Water (Prevention & Control of Po!luziua;

1981 a
Control Board/ Committce.

The project proponent
(Prevention & Control of Pollution) Act,

Act, 1974 from the coneemed State pollution
1’ 1.6 J The project proponent shall obtain the necessary permission from the Central Ground Water
! = [ Authority
e { Solid/hazardous waste gencrafed in the mincs needs to addressed in accordance to the Solid Waste
e , Management Ruies, 20i6/Hazardous & Other Waste Management Rules, 2016.
ll :a ,‘I Permission of power supply to be taken from the concerned authority for meeting power demand of
! e ! the project site. '
{ 10 E The maximum production or peak production at any given time shall not exceed the limit as
I o [ prescribed in the EC.
!
j 1.10 ! Validity of EC is as per life of the mine mentioned in EC letter or 30 years as per EIA Notification,
1 ’ i 2006 and its amendmenis ihereiil ’
2 Air Quality Monitoring And Mitigation Measure
[ S. No } : EC Conditions
f f ' . . gt R e : :
Adequate ambient air QU?III:.}f monitoring stations shall be established in the.core zone as well as in
thc.buﬂ'cr zonc for monitoring of pollutants, namely particulates, SO2 and NOx. Location of the
(‘ 21 stations shalfr be dcc:'dcd' E')'ased on the meteorological data, topographical features and
Eii‘v'il‘ﬁﬁﬁi{';i.il‘&uy ﬁ[;l-d ccu‘rug!Cur_ly SCIISI'IW&‘:‘ reccprf:)rs in Cf::-nsultation with the State Pollution Control
Board. Qn ine.am ient a:r'quahty monr(ormg__stauonfstauons may also be installed in addition to the
regular air monitoring sfs'tuons as per the requirement and/or in consultation with the SPCB

[ SR
The Ambicnt Air-Quality monitoring in' thic' core 'zonc' shall be carried out to cnsure” the Coal
Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from

mctals

Lty and b
MLy iy Hedvyy uie

—_—

f 2.2 time to time by the Central Pollution Control Board, Data on amBient air qun
such as Hg, As, Ni, Cd, Cr>andother monitorin R,
ini : o g -data shall
I ] Ministry/Regional Office and to the CPCB/SPCB. - be regularly reported to the
I l T riatinn nf ==l o o ‘ g
ranspertation of coal, iv ibe extent if permitted by road, shall be carried out by covercd

truck : : ;
/mislssﬁzﬁl:;?:ritce ﬁc:ﬂlvc control measures such as regular water sprinkling/rain gun/ Fog cannon
S Eotcilie mafw .» Shall be carried out in critical areas prone to air pollution with higher level of
Fugiivad r all through the coal transport roads, ioading/unioading and transfer points
i ve dust issi ’ .
emissions from all sources shall be controlled regularly, It shall be ensured that the

23
ambient air

/ uality parameters conform to-the norms prescribed by the Central/State Pollution

| |

Control Board,

Maj
Jor approach roads shall be black topped and properly maintained

[24

SIALIP/MINIA7B18812024
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=i 3 T— e
1o install solag I

e ——
— A-L-—C—-sq_......u__ e S

ULTER S

and also scek iy Maintenngye

Ao rong
0,

e for anaportation of cqal 10 avold the accidents at night
. ﬂh“‘""‘-—‘b._._._,‘i-“

The tmnspontation ol eip) shall

approved mining plan, Ttampo

village thall b

construeted thay 4

\
‘h_‘-—‘-h_ .
(T Cartled gy fin

nd route proposed in the

# road passing through any
‘bypasg' road, it should he so
NS coulil b ap

Vehicnlar emissiong shal]

l.u:‘ gcpt under contyol and tegularly monitored
! Achivities shall operate
authorized pollution tes

« Al the vehicles engapged

; only afler obtaining «
ing centres, ning

ruc certificate from the

Coal stock pilcfcmshur!fccdcr and breaker gy
dust suppression system. B
cladding all along the cany

uperated or fitted with dust

cll-convcyars shi

extraclors,

2.9

sustainablc technology shoul
such parameters,

2.10

2.11

Adequate number of Fog canon (mist spra

yer) shall be installed 10 reduc
at dust generating sources with time boun

¢ the impact of air pollution ‘
d action plan.

\

PP should [nstall Wind breaker/shield arrangement along the railway siding for reducing the dust \
propagation in upwind direction.

212

|

Post environmental closure third party monitoring by reputed instituted in air quality, water, land &
soil etc shall be carried out and analysed with EMP measures at regular .intewa\. A suitable
recommendation in this regard, shall be furniched 1o IRQ, MoEF&CC for compliance. The dara
uscd for analysis shall be obtained from continuos AQMS, site s

I

pecific water regime. Also third
party shall analyses the implementation of river diversion, meeting to, the requirement of project
repon. : ' :

3. Water Quality Monitoring A_nd Mitigation Mgasu_rcs _

EC Conditions J
S.No {
Y . ..- - 5 -, " L ; 4 % fthc
: . : workshop-effluent) shall be monitored in tenns o
< scharge (mine waste water, worl : it
R :tliiicd ﬁnder the Water Act, 1974 Coal Industry Standards vu:lf: GSR 3‘421 gir:‘ﬂ
3 g;rt;rgete: 5 nber 2000 and as amended from fime to time by the Central Pollution Contro
eptember,
: ject site at
' i displayed at the project s
; he company’s website and ened
i ata shall be uploaded on 2009 issued by
o Ti?:olzilftin The cireular No.J-20012/1/2006-A.11 (M) d;"cde%:nﬁdb??this regard foc s
e a]“;u:;ry of Environment, Forest and Climate Change shall also be t
n '
compliance,  ribe |
» carried out in and around the
e sy
itoring of ground water level and qua - ing new piezomete
33 ’{’ﬁ:l :;c?g:’t:?nb%iﬂhigg a network of oxisting wells and constructing
SIAJUP/MIN/4784 88/2024

G Scanned with OKEN Scanner



¢ Conditlons

mining operntions, The monitoring of ground water levols shall be carried ow four times 2 year iy .
pre-monsoon, Monsaon, Post-monsoon and winter. The ground water quality shall be mnﬂiluf;:
and (he data thua collected ahall be sent regularly to MOEFCC/RO.

Oneo i year,
——

Manitoring of water quality upstrenm and downstrenm of river including pons, lakes, tanks shal| pe
earried out onee in six months and record of monitoring data shall be maintained and submitted 1,
the Ministry of Environment, Forest nnd Climate Change/Regional Office,

15 Ground water, excluding mine water, shall not be used for mining opcrations. Rainwater harvestin
; shall be implemented for conservation and augmentation of ground water resouices. .

The project proponent shull wsot elter major walce channels around the site. Appropriate
. | embankment shall be provided along (he side of the river/nallah flowing near or adjucent to the
2.6 mine, The embankment constructed along the river/nallah boundary shall be of suitable dimensions
and critical patehes shali be strengthened by stone pitching on the river front side, stabilized with
plantation so as to withstand the peak water pressure preventing any chance of mine inundation.

nt and Jengh) around the critical areas i.e. mine shaft and
0% safely margin over and above the peak
djoining the mine sites. The sump capacity
material of the surface

Garland drains (of suitnble size, gradie
Jow lying arcas, shall be designed keeping at least 5
| 3.7 sudden rainfall and maximum discharge in the arca a
shail also provide adequate retention period to allow proper settling of silt
runoff’ .

zed for. industrial purpose Viz.
cn belt development ete, The drains shali be regalarly desilted

|
ter pumped om from the mine, alter siltation, shall be utili

T in anrmde
e
walering the mine area, roads, gre

3.8
particularly after monsoon and maintained properly

Industrial waste water from coal handling plant ‘and mine water shail be pioperly ccllected and
o as to conform to the slandards prescribed under the Environment (Protection) Act, 1986

me. Oil and grease trap shall be
degquate capacity shall

treated s
and the Rules made thercunder, and as amended from time to ti
PR P 2
ant o1 &

installed before discharge of workshop ettluent. Sewage treatnett p
be installed for treatment of domestic waste water. _

3.9

be taken up foi augmentation of ground water. The
wells go dry

f ncarby village(s) in case the village

——l.

Adequate groundwater recharge measures shaii
project authoritics shall meet water requircment o

duc to dewatering of mine. SSATTRIE I

; . . ' ' y ; influence
The surface drainage plan including surface water conservation plan for the area of influ

. i . SN T f an
affected by the said mining operations shall be prepared, considering the prcscncl; ijcc);
| mining activities on it, and implemented by the P

river/rivitlet/pond/lake efe,, with impact of minin hall be us PEF

11 proponcnt. The surface drainage plan and/or any diversion of natural water courses s a;cl s
the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry truction of

should be done with duc approval of the concerned State/Gol Authority- '-I’Ih_c-ffffd he a5 PET

embankment o prevent any danger against inrush of surface water into tRe M S

the approved mining plan and as per the permission of DGMS.

3.10

,arinnt ﬁpﬂﬁa“ €cos

ry measures (0 ensure -"-"‘:;]' system consem.ation

:I'ha praject proponent shaii take all precautiona e
in and around the coal mine uplo n distonce of § km. A revariad /riparian n with the irrigation

and management plan should be prepared and implemented in consultatio N

] waler resource department in the sinie gcygmmcnt/’.'
page 80!
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Domestic waer

shall

. © provi
influence of the projag, 4 FOViding 1
line and Taps Wit': i Ject dug W groung e retldents Vlages wiyien e com;
0 2 yogry Water exlractjon by lnsu:lling a I.{E)mr':mg L e ol of
Planl with proper supp|
No obselete tech -

Neloptes
3 = alr sa
With latest ¢ iy

_ nt shal]
) nolo,
Mation, CTE gng CT% EEZU1d b]: c:::)np]nled Within 2

Treatment Plant
be reused for pig

/

EC Conditigns
Adcquatc mea.
Sures shal] pe taken
; . n for cantyol i i
o e g s b?f noise levels ag et Noise Bollution Rulee 2014 3,

ct:.: shall be provided with personil i ;llf:ti.t‘lg_.a’nd'nl:lﬁlﬁng Operations, operation of HE},{}:;
With the prescribed norms and guidelines in li:i:ulpmcz tsA{: o) ke car plugsmufs i conformity
1o be conducted p ; Tegard. Adequate awareness pro mme fi
Cted. Progress in usage of such accessories to be monitored, PRI ey
. The noise level surve shal
i Of the workume o zu; :].1 l tb);: carried out as per }hc prescribed guidelines to assess noise exposure
B 1o ek erable P?mt‘a In the mine premises, and report in this regard shall be
o the Ministry/RO on six-monthly basis.
-
5. Mining Plan
S.Na EC Canditiang l]
5.1 ' 5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal
Mining shall be carricd out under strict adherence to provisions of the Mines Act 1952 and
e subordinate legislations made there-under as applicable. Co :
No change in. mirﬁng method i.e. UG to OC, calendar programme and scope of work shall be made
53 without obtaining prior approval of the Ministry of Environment, Forests and Climate Change
(MaERCO)
RIS vl S WL B l
Mining shall be carried out as per the approved mining plan (including Mine Clo§ure Plan) abiding \
: ining laws related to coal mining and the relevant circulars issued by Directorate General |
E4 by mining laws SRl [Eel TRl AR e : : ‘ J
Mines Safety (DGMS). T
1 Slaco enuinonmental conditions shall be rendered ersonomic and air breathable l
Uiiddigfﬁiﬂ?d WOIK Piace \.ul'lvuunluvuu.u coni ey \
- with adequate illumination in conformance with DGMS standards. \
Forest
id out in Jorest land without obtaining Forestry Clearance 8 peT "
No mining shatt be camicd out in ioie3! | The Scheduled Tribes and Other Traditional Fores
4 ing to 1he . 1
5.6 (Conservation) Act, 1980 and also adherios 2006 read with provisions of Indian Forest Act, 192
Dwellers (Recognition of Forest Rights) Act,
S s jon, efficiency
erpy and fuel consumption by conservation,
57 Efforts should be made to reduce energy
’ l improvements and use of renewable energy.

Page 9 of 17
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dr

S. No EC Conditinns

5.8 Tranportation by Raflway Siding shall be developed (o avoid transportation by Road

6. Land Reealmatlon

= i
S. No EC Couditions \

Digillnl Survey of entire lease hoid arca/core zomic using Satclfitc Remote Sgps:

6.1 carried out at Ieast once in three years for monitoring land use pattern and rcp::? S;l-my il
q_r s notified by Ministry of Environmenl, Forest and Climate Changc(MoE,pcg %50,00(‘} seale

time shall be submitted to MOEFCC/Regionui Office (RQ). ) from tim 10

Post-mining land be rendered usable for agricultural/forestry purposes and shall be handeg

6.2 the respeetive State Government, as specificd in the Guideiines for Preparation of Mine ((:)Ivcr ”

Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments, e
o ——

ch,ular monitoring of subsidence movement on the surface over and around the working areas and

Its impact on natural drainage pattern, water bodies, vegetation, structure, roads and surroundings

shall be continued till movement ccases completely. In case of obscrvation of any high rate of

3
sub?idcncc bcyt?nd the limit Ercseribmj, appropriaic ci‘fccti\fc mitigation measures shaij be taken to
av_ond .Ioss of |1fc.and materials. Cracks should be effectively plugged in with ballast and clay
soil/suitable material,
Fly i.'lS‘ll shall bc. used for external dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2004 fEY darad 24 NS‘..'C:‘::bC:‘ 2009 ne amended from time to timo Effacia ohall Ta oA fa il
6.4 i) § - - -uwt. -.. PR ARbEAN :.u PRIV iAo SaiGk UC Thaue UL
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external
dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional Office
of MoEF&CC, CPCB and SPCR.
5 A separate team for subsidence monitoring and surface mitigation measures shall be constituted and
6. continuous monitoring & implementation of mitigation measures be catried out.
i Thorough inspection of the mine lcase area for any cracks developed at the surface due to mining
& : activities below ground shall be carried out to prevent incush of water in the mine.
6.7 ! Native tree species shall be selected and planted over areas affected by subsidence.

! The project proponent shall make necessary alternative arrangements, if grazing land is involvcfi in
6.8 core zone, in consultation with the State government to provide alternate arcas for livestock grazmg{;
& i : . . " - - ] m

if any. In this context, the project proponent shall implement the directions of Hon'ble Supre

Conrt with regard to acquiring graziiig land,

7. Public Hearing And Human Health Issucs
e
l S. No EC Conditions -
Anmdn) ﬂl'\d

r DGMS sianuarss; =

' 7.3 -‘\dequmn illumination shall L6 €lisured in ali mine locations (as pe
I monitored,

SIA/UP/MIN/478188/2024
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EC Conditiong
The n}“Djttlct Proponen, shall
axaninalion of the Perso UWdenake oc

iy Cupationg) §
Provisions of o

i " el en aged ;i :
M Baged in the I
20% of the pergop NI Project and

. S circulary, accordingly as per the

» 1955 and pg

p monnc‘ id i M .

subjected 1o healy enti from workfarce pne ST periodic health check-up,
time to time, th Chcck‘up for g “0 enpoped i active m

'NINg operations shall be

- — i ]
s be proviq oy 2 CeS) Workin
aspeets,

O S S T

SKill trainin
Baos 3 .
the outsoyrg; per safety norms Specified by DGMS sh

all be provided to al] i i
in . . a p 0 all workmen includi
S 8 employees 10 ensyre high safety standards in rmines. =

48 - E:ff‘eclwe amangement shall be made to provide
Sttuated, a suff

cient suppl

and maintain at- suitable points conveniently
Yy of drinking water for all
— .

the persons employed.

1
Implementation of the time bound action plan on the issues raised during the public hearing shall be
o | ensured. The projeet proponent shall undertake all the tasks/measures as per the time bound action
: plan ‘subwmitied wiih budgetary pr

ovisions during the public hearing. Land oustces shall be
compensated as per thc nomms laid down in the R&R policy of the company/State
Government/Central Government, as applicable. '

gt 1T T

11013/5712014-1A.11 (M) dated 29th October, 2014, titled ‘Impact of mining activities on
7.7

habitations-issues refated 1o the mining projects wherein habitations and villages are the part of

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z- i
mine lease arcas or habitations and villages are surrounded by the mine lease arca’.

PP to conduct need based assessment survey of the arca to for in orderto decide the activities to bc]

7.8 carricd under the CSR and to provide detail of the activity carricd out with adequate budgetary
- provision and time bound action plan.
- (analysis of the distributic d deicrminanis of \
PP should conduct cpidemiology study to (anaiysis of the distribution, patterns and de \
79 health and disease conditions in defined populations).
s of Hospital should be cstablished within § km of project houndary
Heaith ¢ faciliies {_)fllljspilal Houia oo SIARCASOCT Wil n
Permanent Health care 1acuiues . :
Ha for the local people.
i o - . \ ‘=; . .i u me.
- - laarmency-action nlan doring pandemic in order 1o provide assistance
S e 5 i TS A e A (If réquired)
e nearby villages located ithin'the 10 km ra _
i i ith its maintenance within
i<o identifv the rural areas for installation of solar light with its
i ked tn also identit} s e
i dius buffer zone with time bound action p
7.12 the study area of 10 km ra —
: rea fallin
sources in nearby a
PP to take measure for installation of Renewable Energy
o
7.13

km radius //J

— T Y
8. Corporaie Environmeni RESponsionity

page 1107
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s

The company shall have a well lald down environmental policy duly spprove by the Bogyg of {
Directors, The environmental poliey heuld prascribe for atandard operating procedures o haye '
proper checks and balances and to bring into focus any Infringements/deviation/viotation of t
envirosmental/forest/wildlifo norms/conditions, The company shall have defined system of
reporting infringements/deviation/violation of  the  environmental/forest/wildfife

norms/conditions and/or sharcholders/stake holders.

EC Condltions

o )

——
A separate Environmental Ceii both ot the project and sompany head quarter level, wig
qualified personnel shall be set up under the control of senior Executive, wio wili directiy 1 he

head of the organization.

’ (- —_—
Action plan for implementing EMP and cnvironmental conditions along with responsibility
maiiix of the compaxy shall be prcparcd und shall be duly approved by competent authority.
. -snmental protcction measures shall be kept in separate

The year wisc funds carmarked for environ : b
account and not to be diverted for any other. purpose. Year wis¢ progress ol impiementation of
action plan shall be reported to the Ministry/Regional Officc along with the Six Monthly

Compliance Report.

83

S

i Self cnvironmental audit shall be conducted annually. Every threc years third party

. it shall be carricd out.

environmental aud

PP should cstablish in house (at project site) environment laboratory for measurement of
cnvironment parameter with respeet to air quality and water (surface and ground. A dedicated
team o pversce environment management shall be setup which should comprise ot Environmeni
Laboratory chemist and staff for monitoring of air, water quality parameters on

Enginecrs, )
routine basis. Any iiGn- compliance or in{ringement should be reported to the concerned

authority |

8.5

9, Misccllancous

S.No EC Conditions

The project proponent shall make public the crivironmental clearance granted for their project along
i with the environmental conditions and safeguards at their cost by prominently advertising it at least
91 .. in two local ;zcwspupgis’of ihe _Qgstrict or.State, of which onc shall be in the vernacular language
within seven days and in addition this shall also be displayed ir the project proponent’s website
permanently. ] S )

B

The copics of the environmental G’IEEIII'HHCC.IShﬂ“ be submitted by the project proponents (0 the Heads
9.2 of local bodics, Panchayats dnd Municipal Bodies in addition to the relevant offices of the
Government who in turn has fo display the sam for 30 days from the date of receipt.

]

The project proponent shall upload the status of compliance of the stipulated environment clearance

9.3 conditions, including results of monitored data on their website and update the same of half-yearly
basis,
_‘-‘__‘__’__-.———-'—
e of the

The project proponent sh it si d lianc
oll submit six- status of the comp
six-monthly rcports on the § i, T aid

3!‘!' tod anuler bl £ \ o .
pulated environmental conditions on the websitc of the minisry of Eavico

Climate Change at environment clearance portal. /

SIAJUP/MIN/AT8188/2024
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; ‘Thﬂ pchct proponent ghy)y § i
10 the concemed State “"“u:;um}.l‘ the
Rules, 1986, ns amendeqd suhscqr:]

The project authoritieg shall ¢
commeneement °fminingu'" lony 4 |

Derationg, e Regional Ottice of the MOEFCC regardi
garding

The Pi'ﬁii-‘»i‘.t authoriy ieg must s\
S must siiens

Boord and the 1y adhiore 15 the « :
State G oVernment. i to the stipulations mage by the State Pallution Conyr 1 |
ntro|

The praject hroponent shalf ok
EIA/E sty

e MP.rcpori,‘commumcm made durin
1c xpurlAppraisalCommhlcc :

ide by aul

b e e,

;)m;) OMINENTs und recommendations made in th

ublic Heuri i .
lic Hearing and also that during their presentation to

——
N(? iiunher expansion or madifi
Ministry of Environment, Foge

cations in.,.the-planl shall be carried. out without prior approval of the I'
sts and Climate Change (MoEF&CC).

9.10

Concealing f;

a at - F
cmimnmcgmalcitml data or submission of false/fabricated data may resull in revocation of this
el clearance and attract action under the provisions of Environment (Protection) Act,

9.11

\ The Ministry may revoke or suspend the clearance, if implementation -of any of the above
\ cenditions is nof satisfactory.

9.12

The Ministry reserves the right to stipulate additional conditions if found nccessary. The Company
in a time hannd manner shall implement these conditions.

|
|

N3
e
(72}

1

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
project anthorities <hould extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports. \

9.14

The ahave conditions shall be enforced, inter-alia under the prbvisions of the Water (Prevention &
o of Pollution) Act, 1974, the Air (Provention & Conicoi of Polluion) Act, 1981, the
Environment (Protection) Act, 1986, Hezardous and Other Wastes (Management and
Transboundary M_ovement) Rules, 2016 gn_d 1_hc lf‘ublic Liability lnsurance_Act. 1991 along w‘nh
their amendments and Rules and any other orders passed by the Honble Supreme Court of India /

High Courts and any other Court of Law.relating to the subject matter.

\

|
|

9.15

;| The proponent shall ‘abide by ail the COMUITIERL,

during presentation to the EAC. All the commitments made on the issues raised
implemented in letter and spirit.

and recormmendations made.in the SIA/EMP §

report and also that
during public hearing shall also be

9.16

Compensation of the land acquired for the project shall be settled as per the R&F: Pglicy. ;:::ﬁ:;;
facililzy of drinking water, plantation and other social amenities should be provided 1o €s

R&R villages. 4 i

9.17

P

(nent to make them

. iveli i I
Persons of nearby villages shall be given training on livelihood and skill develop

employabie with its proper records. l

9.18

L

d
) : : \ of both human an
The illumination and sound at night nt project sites disturb the villages respec
. page 130117

SIAJUP/MIN/478188/2024
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EC Conditlons

animal population. Consequent sleeping disorders and stress muy vffect the health in e _-'f ‘
located close to mining operations. Habitations have a right for darkness and minimal noist l"’“‘!ﬂ' :
night, PPs must ensure that the biological clock of the villages is not disturbed: by oﬁ:“:-m";

" g thy | 53

floodlights/ masks away from the viliagers and kecping the noise Yevels well within i, Prescrinziiimm
limits for day light/night hours i}é

of 17
SIA/UPIMIN/478186/2024 Page 14
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A presentation was

roject petails Informed b the
The project Proponent, th

about their project —

1. The environmenta| clearance i

fiver, ot Gata No.- Part of g

Sadimadanpur Tehgsil. Pailan| & '05?, 5

Ha.). istrict-

Mining plan apnrovad by
Qved b

5,55,722 M*/year.

‘ed
51
o)
:.;
&
[#]
=1
o v)
(D
-
o
-
D
=
)
(D

e

-~ - \\

ade by
- E"VIratech {OPC} P\!t. Lbd . e pfojEct
AWD -8 10 SEAC on 03
-09.2

Banda, U.P., M/s AS.

the Geg nme = 4
2023/8/21/246948, dated 0671172095 & i . oogEnt

Annexure- 2

Proponent al
i ONg with thejr consultant M/s

2'556;-?{M°rf”"' el
9, ..‘J.J']., 9.,' 95!:2‘

from Riverbed of Yamuna
& Farl of 80/1/3, Viliage-
Traders,(Leased Area-18,50

€ period of 05 years along with quantity of

anize H '
Propenent on 06/06/2024. | on 24/05/2024. Final EIA report submitted by the project

5. Sali ;

: OnE_rll;feea:ures of the project as submitted by the project proponent:

> T oposalNo. SIA/UP/MIN/478188/2024 |
<1 1he Mo, allotted by SEIAR, 1P, 9192/8461 |
3. |IN =—=cs -
; ame of Proponent M/s A.S. Traders (Prop. Shri Ashok Kumar) |

Full correspondence address of

igstare]
picponent

R/o- 51 Ka, Kalauliteer Danda, Distric’:\
Hamirpur, U.P. |

E-mail ID- ashoksachan1837@gmail.com '\

5. | Name of Project

Sand/Morrum Mining from Riverbed of Yamuna ‘
River, at Gata No.- Part of 56, 57, 92/6, 93/1, “
94, 95/2, & Part of 60/1/3, Lease Area- 18.50

Ha., Village- Sadimadanpur, Tehsil-- Pailani,

District- Banda, Uttar Pradesh’

6. | Project Location (Plot/Khasra/Gata No.)

Gata No.- Part of 56, 57, 92/6, 9371, 94, 95/2, &
Part of 60/1/3, Village- Sadimadanpur, Tehsil-
Pailani, District- Banda, Uttar Pradesh

7. | Name of Village

Sadimadanpur

I B

8. | Tehsil Pailani

9. | District N _Banf’Ja:..

10. | Name of Minor Mineral Sand/Morruin

11. | Sanctioned Lease Area (in Ha.) 18.50 Ha. .

12.| Max. & Min mRL within lease area .- - High‘{est mRLis 117.0 mRL & Lowest is 113.0

Iinu
13.] Pillar Coordinates (Verified by DMO) Coordinates of the sanctioned lease area \
Pillar N E

A | 25°46'38.91"N | 80°34'09.60"E |
B 25°46'40.60"N | 80°34'26.49"E
C 25°46'18.17"N 80°34'20.32"E
D 25°46'19.26"N | 80°34'16.59"E

14.| Total Geological Reserves

3,85,416 m’

15, | Total Mineable Reserves

2,31,250 m°

18.| Tota! Propesed Production (In flve

UPU-’MH Bob % e s e
years)

11,56,250 m® (In five years)

.

SIA/UPIMIN/478188/2024
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y
“ '_,.
N 8 140

No, of Wolkeys
‘_-.-*—-'_"--.._._

20.| Type of Lang 52\

Ultimate pe th of Mining Sout. Land

22, Nr:nrestmcmii ; 3.0m
2Mea road from < e
23| Water Requiremeny = ;L:Rrgse

J HEQUfHEMsm
KLD)
Drinking 0.52K[p
i Suppression of dust 1.8 KLD
Plantation 0.60 KLp
| | Others (if any) -
Total te i 1292 klp

J 24.] Name of gy Accredited ¢ ' 15
onsultant with | AWS Envirotech (OPC) vt 11q
} QCI No. and period of validity ot 2

0097{Rev.01}
s _ Valid Till July 14, 2025
‘ db.J Any litigation pending against the No
! Project or land in any court

J ] 17.] Proposed Production ‘
/ 1o mctloned Perlod of g o -‘!LME_'"’”’”'“""\
. - 3 Years .

Certificate no. NABET/'EIA/ZZZSIIA

\'-"’

i,’ 26. f! Details of 500 m Cluster Certificate

e ) e R A o
VEIeda oy viining Officer

| Dated on- 16.06.2023

[ Vide letter no. 1946/Khanij-30, Banda

27. | Details of Lease Area in approved DSR
on 01.08.2024 at Sl. No. 55, page

Mentioned in DSR approved by SEIAA,UP dated

No. 59

Lakhs as recuring cost

Rs. 12.5 Lakhs as capital cost and Rs. 8.25

200m&6m

1 28. | Length & breadth of Haul Road

{ 30. | No. of Trees to be Planted - | 300

31. | Monitoring Period
Season)

- | October-December, 2023 (Post-Monsaon

6. Action Plan as per Ministry’s O.M_dated 30/09/2020:

I' Year I Details of work to be taken up Amount
allocated in
] j : 2y Lakhs (Rs.)
j g . P
| First year Installation of 4 solar Street light in Markakhadar village Total ' 10.0
along village approach road, half yearly health check-up camp | lakhsin 5 Yeifs
and medicine distribution far residents of Markakhadar {Cost nesf l;jﬂr;{l/
A g e : Rs. 3
viilage.. ke et

02 Hand pump along village road in consultation with village
sarpanch in village Markakhadar and half yearly health check-
Up Camip and inedicine distribution for residents of

I
I Second year

{

L ! Markakhadar viilage.

iight assembly,

Rs.
30000/Hand

Third year | Distribution of 10 Bicycle to economically poor familiesin
village Markakhadar in consuliation to viliage sarpanch & haif
yearly health check-up camp and medicine distribution for
residents of Markakhadar village,

Installation of 4 solar Street light In Markakhadar village _—
along village approach road, half yearly health check-up ¢
and medicine distribution for resldents of Markakhadar

village,

|
|

Fourth year

—] 50000/-Health
up

. __-___._'__,.l

pump
actablishment.

Rs. 4000/-
gicycle & Rs

check
camp)

| Fifth vear

for residents of Markakhadar village.

SIA/UP/MIN/478188/2024
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9.

10.

/' The mining would be restricted to unsa
T and will not intersect the ground water t:;:at
f 1his project does not attract any of th N
" cpecified In EIA N .

specified In otification 14/09/2006

ed zone only above the phreatic water table
at any polnt of time,

neral conditions applicable on mining projects

he mining operat
& S f g” peration will not be carrled out In safety zone of any bridge or embankment or
in eco-fraglle zone such as habitat of any wild fauna.

1" There s no litigatlon pending in any court regarding this project.

The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

)t LT inf st
QQL‘;V hrough email, for information and necessary action to =

Additional Chief Secretary, Department of Envi

ronment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email —

psforestZDlS@gmail.com}

2. Joint Secretary, Ministry of Environment, Forest and Chimate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhl-
110003 (email -~ sudheer.ch@gov.in) I ——

3. Deputy Director General ofi Forests {C), inteB fated Regicna! Office, _S,_m:._ L
Environment, Forest and Climate Change, Kendriya Bhawan, Sth Floor, Sector i
Aliganj, Lucknow — 226020 (email = rocz.lko-mef@nic.in):

4, District Magistrate, Banda. o

S. Member Secretary, Uttar pradesh Pollution Control Bo?rd, TC-:LZV,bPi?‘rvavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-zzsnlﬂ {emall—-ntxs@uggc .in)

6. Copy for Guard File. : I - :

(Ajay Kumar Sharma)
Member Secretary, SEIAA

s P
Signature Not Veritied
Digitally Signed By Mr Ajay Kumar
Sharma
Member Secigiary, {.j.&h

1

Data: 15/10/2024

SIAIUP/MIN/478488/2024
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144 ANNEXURE - A3

A, General lnl'urmnliun

Name, desipna
Sipnation, ang departmeny of the officer:

RAJ RANY AN K i
AN KUMAR, Mines Officer Banda (Mining Department)

Jurisdiction/arey of responsibility:

BANDA (Uttar Pradesh)

Date of site Visit or mspection (if any);

— O

ko =

il.

\

o
L]
[

<
Lh

2

Ln n

20
20
Have i ; . o

You received prior complaints or petitions related to illegal sand mining in this

A ) T !
arca’ 1i }-e-‘. pl.\._.-..-.. g | 21 [ . —— - =
[ i ﬂbe Tovi ol F1.4 Y o e e o -
S i~ P ac dt..{ahb \dalC, ICICICiice nuimner, and \.Uillpluiiinut i'lr.ti}"u:}

B. Mining Operations

5. Please provide details of the mining lease or NOC granted to M/s A.S. Traders, Kaloli

Teer, District Hamirpur:

* Daie of issue:- 14.02.2025

* Issuing authority:- DM Banda

* Duration and vaiidity:- 5 Years (From 14.02.2025 To 13.02.2030)

* Area and coordinates of the lease:- 18.50 Hec, Co-ordinates (Annexure-])

* Environmental clearance reference number:-
SIA/UP/MIN/478188/2024 File No- 9192-8461 Dated 15.10.2024

Was an Environmental Management Plan (EMP) or Environmental Impact Assessment
(EIA) conducted for the said mine?

Yes.

Were any specific conditions Imposed regarding transportation routes, dust control, or
restoration of mined areas?

NO.
Has any deviation or violation been observed from the terms of the NOC or lease?
Please specify.

Yes, 02 Times. o
I.  1st on Inspection dated 19.03.2025, Illegal Mining Has Found.

II.  2nd on Inspection dated 21.05.2025, Illegal Mining Has Found.

& Scanned with OKEN Scanner
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Transportation and Road Damage

9. What is the ofticially approved route for transporting sand from Sadimadanpur Sand
Mine" ‘

[‘iulIu-Lonmr-.'s‘:ulinmdanpur Road.

10, Has the Operator used alternate or unauthorized routes (e.g., Chilia-Lomar road)?

No.

I'l. What type of road is Chilla-Lomar road (rural, PMGSY, state highway, etc.) and what
is its load capacity?

12. Have there been reports of damage to this road? If yes, please attach inspection reports
or photographs.

No.

13. Was any repair or maintenance undertaken by the concerned department due to heavy
vehicle movement?

No.

14. What action has been taken against overloading or i llegal transportation under the
Motor Vehicles Act or Mines and Minerals (Development and Regulation) Act? .

If vehicle carring minor mineral is found without any
vehicle has seized to the concerned/nearest police stat;
has compounded under Rule 72 of 1hE UTTA
(CONCESSION) RULES, 2021 and under the Rule 4
(Development and Regulation) Act, 1957.

legal/valid transit pass than such
on. Such mineral carring vehicle
R PRADESH MINOR MINERALS
& 2t of Mines and Minerals

D. Environmentai ang Public Heaith impact

15. Has the Pollution Contro

I Board conducted any ambient air quality or noise monitoring
in the affected villages?

16. Have there been complai

- nis regarding dust pollution, water contamination, or health
impacts from villagers?

No.

G Scanned with OKEN Scanner
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17, Were amy temedial oF mitigation measures implemented (e.g., water sprinkling,

roadside plantations, covering of trucks)?

Yes,

E. Law and Order/Public Safety

18. Have there been any reported accidents or fatalities due to movement of heavy sand

trucks?

No.

19. Are there any FIRs, complaints, or pending investigations against sand transporters or

mine operators?

No.

20. Is there any indication of local police collusion or failure to act as alleged in the

complaint?

No.

21. What measures have been taken to ensure the safety of officers and villagers opposing

illegal mining?

No such cases has come.

F. Administrative Actions and Recommendations

complaints?

y Ollc ] 1 .

-

G Scanned with OKEN Scanner



ll. AQ SR '\OI‘"\ ;
Mes ang Iinding:t O llegay Minin

Copy of Mining lease/NOC

b =
ElVironimeng

Lol
a
£
g
2]
[0
a
=t
d

a7 |

G Scanned with OKEN Scanner



Annexure-1 & 11

atiude) EEIRE (Longitudc)
2546 3891 N 80”34 09.60 E

—— 2546 40.60" N - 80°34 26.49" E |
¢ “ 80°34 20.32" E
L D 25°46 19.26" N | 80°34 16.59" E '

[0 Ho |
N 19.03.2025
—_— 2- ]:l
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A. General Information

‘s 1S
L4 -

4.

Name, designation, and department of the officer: Dr. Madhayi Kamalvanshi, Regional Officer, U.P.

Pollution Control Board, Banda.

Jurisdiction/arca of responsibility: Banda
Date of site visit or inspection (if any): 24.07.2025 and 09.11.2025

Have you received prior complaints or petitions related to illegal sand mining in this area? If yes, please

provide details (date, reference number, and complainant name). No

B. Mining Opcrations

5. Please provide details of the mining lease or CTO granted to M/s A.S. Traders, Kaloli Teer, District

Hamirpur :

Date of issue: 14.11.2024
Issuing authority: U.P. Pollution Control Board

Duration and validity: 31.12.2028
Ares and coordinates of the lease: 6802 Sq. Mtr. (As per Environmental clearance)

00000

Environmental clearance reference number: EC24B0107UP5448712N

Was an Environmental Management Plan (EMP) or Environmental Impact Assessment (EIA) conducted
for the said mine ?

YES
imposed regarding transportation routes, dust control, or restoration of

Were any specific conditions
mined areas 7

YES
Has any deviation or violation been observed from the terms of the NOC or lease? Please specify.

NO

C. Transportation and Road Damage

9. What is the officially approved route for transporting sand from Sadimadanpur Sand Mine ?

NA
10. Has the operator used alternate or unauthorized routes (e.g., Chilla-Lomar road) ?

NA

%
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: etc.) and what IS itg lo
al. PMGSY, state highway, a
I1. What type of road is Chilla-Lomar road (rural, PMGSY, s

capacity ?

NA inspection reports Or phoy
- es, please attach insp Ograhhs.
12. Have there beep reports of damage to this road? If yes, :

NA

nt due fo heavy Vehicle
d departme
13. Was any repair or maintenance undertaken by the concerne

movement?

NA

i tor Veh
rtatior under the Mo icles
14. What action has been taken against overloading or illegal “; arispo Act
P ion) Act
or Mines ang Minerals (Development and Regulation)

NA

D, Environmental and Public Heajth Impact

i i ise monitorin in the
15. Has the poj ution Control Board conducted any ambient air quality or noi g affecteq
villages 7

NO

i ination, or health i
16. Haye there been complaints regarding dust pollution, water contamination, or h th impacts from
villagers 9

NO

17. Were any remedial or mitigation measures implemented (e.g., water sprinkling, roadside plantations’
covering of trucks) ?

Complied

E. Law ang Order/Public Safety

& Scanned with OKEN Scanner
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NA

F. Administrative Actions and Recommencdations

o

22. What steps have been taken so far by your office in response to the villagers' complaints 7

NA
23. Have any notices. penalties, or orders been issued to M/s A.S. Traders or transporters ?
NA

. 24. Has the District Task Force on Illegal Mining conducted inspections in
/ findings.

this area? Provide dates and

NA

25. What are your recommendations regarding:
e (a) Alternate transport routes NA

e (b) Road repair responsibility ~NA

e (c) Suspension or cancellation of the NOC if violations are confirmed NO

G. Supporting Documents (to be attached)

e Copy of CTO Air and Water: ATTACHED
e Environmental clearance letter: ATTACHED
e Route map for sand transportation: NA

e Inspection reports, photographs, or FIR copies: NA \ 1

e Correspondence or complaints from villagers: NA phabes =
eq|n)> s
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—~ lmn_r Praddy _ t Control Boarq n AT Q@ S
Building. No TC-|2v Vibhutt w._ng : ) DS
~ind, Gomj Nagar, l_llckﬂgw,?zﬁql 0 RPN
AwpT LTI — A b, g o OOO

UPph congy A
— ' : RED Applicatinn Id:32 ,
C':g:;"m-cmnnndn(Urrcnlt())ft:'ronmthm;wn,\fznzd 8651007
22409

To.
Mi/s
MS AS TRADERS

Gata No.- Part of 56, 57, 92/6, 93/1 , 94
Pailani, District- Banda, Uttar

Date: 14/ 112024

» 95/2, Part of 60/1/3, Village- Saqj d o
Pmd“h,BAﬁDA,ZIOIB 8¢ Sadimadanpur, Teng)

Consolidated Consent to Operate and Authorisation hereinafter referred to
Consent & authorization) (Fresh) under Section-25 of the Water
Act, 1974 and under Section-2] of the Air (Prevention & Contro

as the CCA (Consolidateq
(Prevention & Control of Pollution)

I of Po]lutinn) Act, 1981
CCA is hereby granted to M§ AS TRADERS located at Gata No.- Part of 56, 57,

92/6, 93/1, 94, 9572,
Sadimadanpur, Tehsil-
Pradesh,BANDA, 210123 subje

Pailani, District- Banda,

Uttar
ct to the provisions of the Water Act, Air Act and the orders that may be ‘f_ﬁ
made further and subject to fu]lowing terms and conditions - - . B
. This CCA Ms.As TRADERS granted for the period from 14/11/2024 to 31/12/2028 and valid for "y
manufacturing of following products. . 250
: 34
i ; : _ el
mwmﬁ— Cubic Meters/Year <
2. Conditions under Water(P

ollution) Act -1974 as amended :-

Treatment facility Discharge poinﬂ _
_Septic Tank Soak Pit

Industrial Efflyent Quality Standard

L She. ____ Standard
(iv) Sewage Treatment and Disposal :-

The applicant shaj Provide comprehensive STP as 1s reqgatred with
reference to influent quantity and qualj

i ty.In case of stoppage of functioning of STP, production bes to be
stopped immediately and this Boarg has to be Intimated by fax/phone/emai] wi

C} Scanned with OKEN Scanner
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i/ |'<j“1“:hcd il'l‘llncdim“
18

‘ ]-|‘|u: treated ge
9

I ‘lllinllt\\ml}’ S0 g
al
0y

ly,
Wape Rha)
S to “chi\:v

intaincd
%08 far an posaible, The §TP shall be ma

———

5 NO- "Rru

——— Shted ewage to the following standards.
nmm“
1 Cn“di“l‘lns undl.‘.r (\il-

(“N\'cnu \ ——
;) The applicant shaly use foy ““fand Co

. & OWin el g d; Tol o Pl’l“llﬁon] Act ~1981 ag smended :-
cquipment a8 required iy, Teferenge (- Stall

ontinuously so as o achie e

L

o “Omprehensive ¢
Ve the | gcncra[ian of
Cvel o pullmams "

© ey RIME
M
L ult} q“n“l

#

P
-

n BWdepgy,

Y of he r

ntrol system consisting of control
emissions and operate and maintain the same
0 the following standards.

Pollutioy Source Detailg
SNe| T |
Pgnut.i““ Control Height of
———>0%urce Device Stack
1 Dust ]
©Mission Particulate water
uriny Matter sprinkling
manua| System and
Mining, Green Belt for
ansportati contrelling dust
on and emission.
loading/un
oading of
Sand/Mormy
m.
Emmission Quality Standards
S No. Stack no : Parameters ‘ Standards
1 ' Particulate Matter Ambient Air
; : Standard as per
: E(P) Act 1986.

stopp i ion ipme i be stopped
ge of functioning of air pollution control equipment, production has to P
a
In case of st

1l wi in thi ard to be
d this Board has to be intimated by fax/phone/email with a report in this reg
immediately an ;
dispatched immediately

. £ el . 7[5
(ii) The unit will not use any tygz:;f;e::i:zj;)us}lmuld be controlled by Prf"'idi“g e az::::: :::ﬁi:r:c?:ve
i) Moiee:from thie .G >t a“b' nt noise-standards for night am'f’I day tlmefasl'lg\::s -
required for meetipg the am r::;rcial, Residential, Silence) which ar; ;{s} :m' S 1
areasfzone:r (Iniu;g‘l::; CESTO.UO p.m., Night time: from 10.00 p.m. t0 6.00 a.
Day time : from 6. et

Zone
Arvea
Jevel in Area Axes ._ : o
Noise lev \N' ht\ Day |Ni
s ight| Day |Nig ’ -
db(A) Le Day ¥§gh: ,})ﬁe\yﬁﬂg\ Time | Time | Time | Tim
i Time | 11m

45 | 50 | 4
| 65 | 55 | 55 |
75 | 10

g icable :-
stry/Unit as Applica
be submitted by the lnd!ti;;rri') oo ElE VB
4. Essential documents t:)in g it
(1) Environment Statemen

C} Scanned with OKEN Scanner



Ni? Quarterly complinnee re .
S, Competent a\llll:nri:;: :‘:-':r\l:: "h‘f CCA, ]‘I'“'“B"‘Iﬁl'nTp APCR/ Waste Slnmg:c Arca. e
6. Unit has to comply  with the ! lllL n.glu o cl?""ls'l?fmmlil'y/mld any time uny condif{ﬂn of this rt".:vi‘iiﬂﬂ of
this CCA and P““'i;inm —— OHowIng specific & general conditions. Non compliance of any p c_m i
]-mnshmlmlnry Ml\\'cnu; the Water Act, Air Act und Hazardous and Other Wﬂ.‘IICET (Mnnﬂ[,gcr: oot on
7. In compliance 1o i ut) Rules, 2016 will resuits in legal action under the aforcsaid Acts :m nmcm_ _nr
Environment, Fores L G.(? W011/81-7-2021-09 (Writ)/2016 duted.13.10.2021 iysued 5,, D?:?anm ol
per the SOP ‘;\failx\;.and Climate Change, Uttar Pradesh. You are directed to dcw_:lop ‘M1yaw‘| i orest o_r
this directj able at URL:-http:f/wmv.upccp.ian‘miningScssion.aspx for ensuring T:lmcly comp <o
amoum IOER you are hereby directed to submit a bank guarantee with minimum validity of o.nc y;;ru 25 ot
Onlv) w:::lrlvalent' to the sum of initial consent fees (Air and Water) or Rs. 50,009/— (Rs. ]Flﬁzse ousand
cnm-pliance e:cf_ls r.nore, within 30 days from the date of issuance of this certificate. In €
& If the un; of this direction, your consent will be revoked by the Board. ——
bt water and requires the permission from SGWA/CGWA for water ab 3
ion of ground water. It will be the
he NOC obtained from the
hich CTO will be revoked.

com . i
petent authority and submit to the Board, within 3 months time failing W

General Conditions:- h
1 1 - ST i three
I. The applicant shall get anialysed the samplés of ¢ffluent/emission/hazardous wastes at least once ina
;‘n ?;th frorn thg: ?ab_or‘ai_my recognized by the MoEF and shall repoit to the UPPC]?-‘ o e iieiin
. The apphcgnt shall ‘lio_'wéi;i_ai-, nof without the prior consent of the B_o'ard :bring into use any new
Pfiet Tor the 4f56harg'é of effluent or gases emission or sewage waste from theunit. il
3. Treated Indistial waste water and domestic waste water shall be disposed jointly at one disposal point-
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report ol SUP' t
conditions within 30 days of receipt of this CCA. If at any point of time, it is _fo_un_d ‘that the _mdl;s'ﬂy 18 flo
complying with stipulated conditions or any further diréction/instruction issued by the Board, legal action

port of stipulated

shall be iniitiated against the applicant. = - . - . B _ _
5. The applicant shall mainitain good house keeping. Ailya_lwics/pip;s‘z‘s'e“ﬁ?;{fllja'ins etc. must be leak-proof '

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Controt equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due 1o any accidént or other unforeseen-act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

9. The industry shall
only. .
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry.

it shall be imperative to stop production in the industry with immediate effect and such information shall be
industry shall be fiable to pay compensation also in such cases as decided by

to it shall be sthﬁﬁéd‘vprifth__iglmcdia;q__effeqt.: e o
| operate in a manner 5o that all emissions be emitted through designated chimney/stack

reported to Board's offices. The
the Competent Authority. o

11. The a'pp‘!icant' sha!l apply before the 60 days of éipiry of CCA or any change in production types
production capacity/manufacturing pmcess;’capacit'y enhancement efc. or any change in efflucnt discharge

point or emission point
12. The Board reserves the right to revoke/add/modity any stipulated condition issued along with CCA_ =s

may be necessary.
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(/<
1. This consent is valid for production ca

: . x pacity Sand/Morrum- 231250 cum/ycar by opencast and scmi
mechanized mining in 185

07173, Vill Sad Hectare lease arca at Gata No.- Part of 56, 57, 92/6, 93/1, 94, 95/2, & Part of
o0LS. Village- Sadimadanyyr Tehsil- Pailani Dicteint.
2. Mining unit shal| ¢ ailani, District-Banda.

mply with the conditions of Environmental Clearance issued by State Level

E::eg“;lsmfg ;L?E #ot Assessment Authority (SEIAA) vide EC Identification No, EC24B0107UPS448712N
3 T o044, and submit its compl; ;
3. If the Mining Plag/je > compliance report to UPPCB.

validity of th; CTO AS€ agreement or Environmental Clearance expires prior to 31.12.2028, then the
; 8 -10 shall stand expired s i i ining Plan/lease agreement or
Environmenta] Cle e pired simultaneously with the expiry of Mining
4. Mining shall be dq , -
: ne as per BC j : i : Mining Department/District
Administration, Per EC issued by SEIAA and directions given by Mining Dep
S‘ 1 : 1 ' ; 3 - .
AST he unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets + Current
& St:t?r} Current L‘abilit-i°$) for verification of the Consent fee payable by the industry within 15 days. In
Gass : O fee dues thé‘-',' it shall be submitted to the Board immediately. N ;
. m.t shall develop and maintain green belt as per the conditions of Environmental Clearance. -
7. Unit shall not Wwithdrawal ground water for any industrial activity without obtaining necessary permission
from UPGwA. ' :

gpecific Conditions;-

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9: Unit shall make water sprinkling énangement rhrough Tankers for dﬁét suppression at different sources of
dust emission during m_iuir_Lg, transportation, loading and unloading of Sand/Morrum.

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quasterly basis to the
Board. :

12. All trucks,

tractors used in transportation of Sand/Morrum shall be covered by canvas sheet to prevent
dust emission. '

13. Water will be sprayed afier loading activity (if Sand/Morrum collected could be dry condition)
14. The dust suppression measures like water spraying will be done on the haul roads and working areas,

I5. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Ruiles 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEFR &CC, Central Pollution

Control Board, UPPCB and District Administration for protection and safe'guard of environment from time
to time, '

18. Consent fees if revised, shall be payable by industry from the date of its applicability.
19. Industry shall comply with the relevant provisions of Environmental Laws,
20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain

suspended during the closure period and after ensuring the compliance and afier revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

ATULESH YADAV vioay """

“Dake: 2024.11.15 18:5154 405300

. Chief Environmental Officer (circle-2)
Copy to: ' ;
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Annexure- A4

GPS Map Camera

s

5"‘ Sadi Madanpur, Uttar Pradesh, India ==
g Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur Uttar
& Pradesh, India

Lat 25.774519° Long 80.567885°

Sunday, 09/11/2025 11:17 AM GMT +05:30




Sadi Madanpur, Uttar Pradesh, India &=
Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar

w Pradesh, India
8 Lat 25.774628° Long 80.567702°
Sunday, 09/11/2025 11:16 AM GMT +05:30
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Directq
Minor Mineral Coneessigy rate Of

Form MM11
1. eMMI1. 314225 Nam R S8R
. 21422507042802707 | 2 Name Of Lessce / Permi e pr T
T I B A ITSPA[S_RTRADERS FRO ASHOK
3. Mobile Nusmber Of Lessee: « 7390063366 ; A TN bc - drimais
: s S 1 == B { + 1R Num ¥ :
f ] , ' SIKAKALAULITEER DADHA
5. Lessee Id: . 314225070428 | 6. Lease Details HAMIRPUR , SADI MADAN
! - | [Address, Viltage, ' PUR, (PART OF 56 57 92/6 93/[.
‘ - (Gata/Khand) Area): | 9495/2 PART OF 60/1/3) , 45.71
" N T , R P T G . - L i
rreiOfleme [ PALANL SDiweOfless pawoa
9.QTY Transported in Cubic || . s s B cma s e
© Meter: © 20.00 m3 10. Name Of Mineral: . MORRUM
13, Distance{Approx in i . N e
_K-M:): - ' 204KM | ]4 CMMIchnBl'ﬂicd On: t 30'04'202'506:0756th1
i e .t._ R __,I -I]_I-D- = -—: :_I’.-—.' TR s o .:.'.'.'_-.-'_-_'.'.-.-_ TR e = "
- 15. eMMI1 Valid Upto: ) AMS e 56_1 16. Traveling Duration : ' 14 Hr (Approx)

17. Destination District: | LUCKNOW i 1BFits Mouth Value(Rs/m3. 1

| &Rs/Ton for Silicasand) 64
I Registration Number : | UP32TN4051 © 2. Type Of Vehicle: 16 TYRE TRUCK

3. Name Of Driver : | CHANDRAPRAKASH 4. Mobile Number Of Driver: 9793190422

5. DL Number Of Driver:

—

This eMM 11 is valid up to 01-05-2025 08:09:56 AM

K in= 11
N ‘01\ ."Mdc.govinfRaporh’PrintRegistraﬂonFonnVehicia.aspx’ﬁ:Z&Id=3142251]?0428&&|D=3142250?042802?01&dc—3142&mm 07
B al L g ekt

SR

G Scanned with OKEN Scanner



Divectorage Of Geolo
e - LY & Mining Uttar Pradesh
pinor Mineral Concessjon Rules 1963 e=Transit Pasy 10y ‘Transportation & Minor Mineral See Rule 70(1)

Form MM 1]

g5 S EDETALS § MINERAT OV [RANSEORTED s Jeam
1 eMMI]. 3 1422507042802707 | 2. Name OF [essee { Permit MS AS TRADERS PRO ASHOK
} i Holder: KUMAR
1. Mobile Number OF Lessee: | TI90063306 4. Tin Number: |
] | SIKA KALAULITELR DADHA
o 0. Lease Details HAMIRPUR , SADI MADAN
5, Lessee Id: | 314225070428 o [Address, Village, " PUR, (PART OF 56 57 92/6 93/1
- (Gata/Khand).Arca}: 94 95/2 PART OF 60/1/3) , 45.71
. dcre
7. Tehsil OF Lease: PATLANI " 8. District Of Lease: ~ BANDA
9. QTY Transporied in Cubic 1 20.00m3 i 10. Name Of Mineral: i MORRUM
Meter: _ i
' [ ' 12, Destination (Deli !
1. Loading From; I BANDA i Adtlrcsl}?d on (Delivery . LUCKNOW
3. Distance(A B N I el {
g M ;.5 ance(Approx in 204 KM, i 14.¢MMI1 Generated On: — * 30-04-2025 10:36:50 PM
' -05- :38:50 . .
15. eMM11 Valid Upto: :' ;:;AUS 2025 12:38:5 . 16. Traveling Duration : ' 14 Hr (Approx)
e v e — | 18.Pits Mouth Value(Rs/m3 -
17. Destination District : :' LUCKNOW -. &Rs/Ton for Silica sand) | 164
L. Registration Number : . UP79AT6197 2. Type Of Vehicle: 18 TYRE TRUCK
3. Name Of Driver : ‘;. DIPANSIHU . 4. Mobile Number Of Driver: . 8924064709
.I . .lll v - - - — - -
3. DL Number Of Driver: '
{ This eMM1 1 is valid up (o 01-05-2025 12:38:50 PM

;:I/uprn!nss.upscic.gov.fn!Report/PrinrRegistraﬁonFormVehicle.aspx?i=2& 1d=314225070428&eID=31422507042802707&dc=3142&min=07

: - (¥ Scanned with OKEN Scanner



sinor Mincral Concession Rule

1. eMMI1.

3. Mabile Number OF Lessee: - 7390063366 ' 4.Tin Number: |
i 0 SIKAKALAULITEER DADHA
'. ! 6. Lease Details ' HAMIRPUR , SADI MADAN
3. Lessee Id: ¢ 314225070428 ' [Address, Village, i PUR , (PART OF 56 57 92/6 93/1
' - (Gata/Khand).Arcal: | 9495/2 PART OF 60/1/3) , 45.71
- = ——_ e T T e e e e 2 -‘:'_—__ e s s e LT ol BCI'EE e - -
7. Tehsil Of Lease: ~ PAILANI ' 8. District Of Lease: - BANDA
| | 991 Tansportedin Cubio 4 5465 +0a . 10. Name Of Mineral: . MORRUM
e e} | 12.Destination (Delivery ' _
11. Loading From: BANDA "j: Address): BIKANER
|l<3 i\?;?t’“““mpp“‘“ W ggAKM. | 14.cMMI] Generated On: | 29-04-2025 09:40:26 AM

i 15.eMMII Valid Upto:

17. Destination District :

Directorate Of

Form MM 11

i 31422507042802639 2. Name Of Lessee / Permit
e 4 HOlOE

2;4‘05'2025 04:42:26 1 16. Traveling Duration :

_ BI_K_’_‘NER . &Rs/Ton for Silica sand)

Geology & Mining Uttar Pradesh
s 1963 e-Transit Pass For Transportation & Minor Mineral See Rule 70(1)

| MS AS TRADERS PRO ASHOK
- KUMAR

55 Hr (Approx)

© | 18.Pits Mouth Value(Rsm3 ||

1. Registration Number :

3. Name Of Driver :

5. DL Number Of Driver:

RI11GC2351 . 2. Type Of Vehicle:

- NEERAI

. 22 TYRE TRUCK

4. Mobile Number Of Driver:

7507319615

I
L This eMMI1 is valid up to 01-05-2025 04:42:26 PM )
tsz!upmf'nes.upsdc.gov.in!ReporvPrintRegistralionForrnVehicIe.aspx?i=2&ld=314225970428&9|D=31422507042802639&dcﬂ142&m$n=07 n

G Scanned with OKEN Scanner



Mining

HAT T F T R AN, Tew w2 e
Directorate of Geology & Mining, -
‘" 'Governmentiof Uttar Pradesh

Directorate Of Geology & Mining Uttar Pradesh
Minor .\lf"tf"“l Concession Rules 1963 -Transit Pass For Transportation & Minor Mincral See Rule 70(1)

Form MM11

' . 2. Name Of Lessee / Permit | MS AS TRADERS PRO ASHOK
2 : 1l
F1422507042805444 116 er. | KUMAR

/ 1 eMMIL
| 3. Mobile Number Of Lessee: | 7390063366 4. Tin Number: |
i . 6. Lease Details ' HAMIRPUR , SADI MADAN
s, Lessee Id: ' 314225070428 ' [Address, Village, . PUR. (PART OF 56 57 92/6 93/1
' -' ¢ (Gata/Khand),Arca]: | 94 95/2 PART OF 60/1/3) ,45.71
¢ acre o

" PAILANIT

7. Tehsil Of Lease:  BANDA

| 8. District Of Lease:

9. QTY Transported in Cubic : 23.00 m3 ;- 10. Name Of Mineral: MORRUM
Meter: e el s o s e esn sl sien s s s
i i 12. Destination (Delivery | AVODHYAEAIZABAD

| BANDA Address): | o
| 31-05-2025 11:29:34 PM

11. Loading From:

13. Distance(Approx i 577 g M, ' 14.eMM11 Generated On:
KMJ: r—r- — ST '-_'I.I."_ S e -'.'."_-_-.-,‘Eii:':_.'_. me S E S = s = ey =
15, MMII Valid Upto: | o020 05:543% 16 Traveling Duration: 18 Hr (Approx)

T g Pits Mouth ValueRs/m3 |
; FAIZABAD ' &Rs/Ton for Silicasand) | %4

17. Destination District :

. 22 TYRE TRUCK

! 2. Type Of Vehicle:
i. - —— —_—- s - - =
4. Mobile Number Of Driver: |

1. Registration Number : . UP42CT9788

8081177835

DHURV KUMAR

3. Name Of Driver :

5. DL. Number Of Driver:

This eMM11 is valid up to 01-06-2025 05:54:34 PM

nnminae 1inede A inDanad Db e lode i va i s S EL . o : _ . E
G Scanned with OKEN Scanner



uch

Directorate Of Ge ini
‘ ) ology & Mining Uttar Pradesh
wMinor Mineral Concession Rules 1963 e-Transit Pass For Transportation & Minor Mineral See Rule 70(1)

Form MM 11

! 31422507042804018 > Namec Of Lessee / Permit © MS AS TRADERS PRO ASHOK
v 4 Holder: . KUMAR

[.eMMII.

3. Mobile Number Of Lessee: 7390063366 L 4. 7Tin Number-:- T
I T 5IKAKALAULITEER DADHA
. 6. Lease Details " HAMIRPUR , SADI MADAN

3. Lessee Id: i 314225070428 . [Address, Village, ' PUR., (PART OF 56 57 92/6 93/1
o . (Gata/Khand),Area]: . 94 95/2 PART OF 60/1/3) , 45.71

1ooacre

i

7. Tehsil Of Lease: PATLANI

| 8. District Of Lease: BANDA

9. QTY Transported in Cubic . 25.00m3 1 10. Name Of Mineral: i MORRUM
MEter" e el oo s e _q. e e T S I T .JI. i S E LIELA S e e 5 ! - S e z =
s ey S T3 Destiastion (Dc_lui\'fel_*y_ sl s s e s
11. Loading From: BANDA “:; Address): MAHANA 3143250799013 1

i e Gen
15.eMMI1 Valid Upto: | &05-2025 10630 16, Traveling Duration: 3 Hr (Approx).

o ~ I — .__.___..'rl';_.: e :—.-.:._-.--_-______?::, —-I:S.Pit; M_i;liiﬁ:vaiﬁé(iis.h;:i = _;_; e i e A A
| FATEHPUR . &Rs/Ton for Silica sand) 164

 S—

14. eMM11 Generated On: | 17-05-2025 08:51:30 AM

17. Destination District :

t
| o

22 TYRE TRUCK

I. Registration Number: |, UP78JN0770 ' 2. Type Of Vehicle:

~ ARUN | 4. Mobile Number Of Driver: . 9305523734

3. Name Of Driver :

5. DL Number Of Driver:

This eMM11 is valid up to 17-05-2025 11:06:30 AM

G Scanned with OKEN Scanner



Haca va gia s ﬁ‘:ﬁ“mﬁ'ﬂ‘, :
Directorate of Geolog

i Governmentof Uttar

pach

e - Directorate Of Geology & Mining Uttar Pradesh
Minor Mincral Concession Rules 1963 e~Transit Pass For Transportation & Minor Mineral Sce Rule 70(1)

Form MM 11

| eMMIL o 31422507042804027 2. Name Of Lessce / Permit k MS AS TRADERS PRO ASHOK
’ e Holde . KUMAR

. Mobile Nuber OF Lesseet . 7390063366 | 4. Tin Number:

b T | 5]1KA KALAULITEER DADHA
i 6. Lease Details - HAMIRPUR , SADI MADAN
5. Lessee Id: © 314225070428 . [Address, Village, . PUR, (PART OF 56 57 92/6 93/1
| . (Gata/Khand),Areca]: | 9495/2 PART OF 60/1/3) ,45.71 |
| acre |

i 8. District Of Lease: ' BANDA

7. Tehsil Of Lease: | PATLANI |

‘ . :&?TY Transported in Cubic 20,00 m3 " 10. Name OF Mineral:
e eT: . P FR——

MORRUM

‘ el e _::.. I T = !- ]:Z.Dési]:nau-onzbeil;_el_y_ sl _ e e L W
I1. Loading From: i BANDA  Address): i MAHAN_A,3I432§D_7?90131_

13, Distance(AppOX i |5

o * 14.eMMI11 Generated On: . 17-05-2025 09:06:20 AM

:f 2 Hr (Approx)

e et ..._"--:;'I,;-_'__-:. -;:.-... i :-:'."-.-'—-.:.'—}_;":.' R

15. eMM11 Valid Upto: 5\405 A “'2]"0(; 16. Traveling Duration :
—_ B e e : s e e T "'II ~ IS.Pits Mauigvaiué(ksjrﬁ:i e
(PATRHPOR | sRvInforsieasm

17. Destination District :

[. Registration Number ; . UP33CT2982 i 2. Type Of Vehicle: 18 TYRE TRUCK

3. Name Of Driver : J 4. Mobile Number Of Driver: 'i:: 9305523734

- SANTOSH

5. DL Number Of Driver:

This eMM11 is valid up to 17-05-2025 11:21:20 AM

ps://upmines.upsdc.gov.in/Report/PrintRegistrationFormVe hicle.aspx?i=2&Id=314225070428&e1D=31422507042804027 &dc=3142&min=07

_ 38|

G Scanned with OKEN Scanner



Directo: ars »f Geology & Mining,
Goveriimeat of Uttar Pradesh '

.ﬁ‘.fll'

Directorate Of Geology & Mining Uttar Pradesh
Jor Mincral Concession Rules 1963 e-Transit Pass For Transportation & Minor Mincral Sce Rule 70(1)

Mit

Form MM 11

i . Namc Of Lessee/ Permit © MS AS TRADERS PRO ASHOK
i
MM F1422307042807897 15 ger- 1 KUMAR

ile Number Of Lessee: ' 7390063366 . 4. Tin Number:
| : ! 6. Lease Details ~ HAMIRPUR, SADI MADAN
JE—— | 314225070428 | [Address.Village, " PUR, (PART OF 56 5792/6 93/1

5 ' (Gata/Khand).Areal: " 94 95/2 PART OF 60/1/3) ,45.71

1, Mab

e M o 0 S————

PAILANI | 8. District Of Lease: ' BANDA

9. QTY Transported in Cubic 1 69 3 " 10. Name Of Mineral: . MORRUM
FAIZABAD

{
I 7. Tehsil Of Lease:
f

I NICI:HT - - .= S L e SR L LS e B e S

SR ! 12. Destination (Delivery

BANDA LAddres): o CTTTT

13. Distance(Approx in 277 KM, | 14.eMMI1 Generated On: | 29-06-2025 11:45:20 PM
19 Hr (Approx)

11. Loading From:

+ 30-06-2025 06:10:20;:‘ 16. Traveling Duration :

15. eMM11 Valid Upto: B T T, e
_ | 18.Pits Mouth Value(Rs/m3 . 164

(FAIZABAD | &Rs/Ton for Silica sand)

17. Destination District :

14 TYRE TRUCK

I. Registration Number : UP42BT3999 ! 2. Type Of Vehicle:
AMARJEET 4. Mobile Number Of Driver: | 8948652458

3. Name Of Driver :

* 5. DL Number Of Driver:
This eMM11 is valid up to 30-06-2025 06:10:20 PM

Upmi p : A .
pmines.upsdc.gov.in/Report/PrintRegistrationF ormVehicle.aspx7i=2&1d=314225070428&elD=31422507042807897 &dc=3142&min=07 n

G Scanned with OKEN Scanner



Mining

TS 4 T e e e

Directorate of Geol
ogy & Mi
‘Government of Uttar ‘Prad':‘_..::g"?

puch

o y Directorate Of Geology & Mining Uttar Pradesh
Ainor vlineral Concession Rules 1963 e-Transit Pass For Transportation & Minor Mineral Sce Rule 70(1)

Form MM11

! AL | 31422507042807891 " 2. Name Of Lessce / Permit © MSAS TRADERS PRO ASHOK
LG e i I]older I KUMAR
Numbcf of Lc%cc ' 7390063366 o 4. Tin Number: |

! 1. Mobile

T sIKA KALAULITEER DADHA
' 6. Leasc Details " HAMIRPUR , SADI MADAN
- . PUR . (PART OF 56 57 92/6 93/1

314225070428 ' [Address, Village,

5. Lessce Id: |
: i (Gata/Khand),Area]: | 9495/2 PART OF 60/1/3) , 45.71
7. Tehsil Of Lease: . PAILANI | 8. District Of Lease: ' BANDA
9 QTY Trausportod In Cubic | [ 23.00m3 " 10. Name Of Mineral: MORRUM :
Nh:ler: E = TLEATAR SRR -j:' —— e :'.."_-.'-'II:_ o e ____”'-'_ - s E R X i
e ] ' 12. Destination (Deliver, I
11. Loading From: i BANDA - | Addressj | (D Y FAIZAB_AD -
]!{’MD;S‘E““"’(AP"“”‘ m L 27T7KM, 14. cMM11 Generated On: ?? 20.06-2025 09:04:09 PM.
15. eMM11 Valid Uplc i 13,;}’; 6.2025 03 29 09 .16 Traveling Duration : : ;! 18 Hr (Approx)

S SN "' " 18.Pits Mouth _Value(Rsme ' 164

I. Registration Number: | UP42DT4685 i 3, Type Of Vehicle: | 22 TYRE TRUCK
3. Name Of Driver : UMESH :' 4. Mohllc\hnmberOfDnver i 8090088555

5. DL Number Of Driver:

This eMMI11 is valid up to 30-06-2025 03:29:09 PM

s:/lupmines.upsdc.gov.in/Report/PrintRegistrationFormVehicle.aspx?i=2&1d=3142250704288elD=31422507042807891 &dc=3142&min=07

G Scanned with OKEN Scanner



N Gack u'a'aﬁﬂrﬂ AR, Fea T2 oa=s
Directorate of Geology & Mining,

‘Government of Uttar Pradesh

ﬁ,r}i

; . Directorate Of Geology & Mining Uttar Pradesh
Mlinor Mineral Concession Rules 1963 c-Transit Pass For Transportation & Minor Mineral See Rule 70(1)

Form MM11
5 I-_"r“ ; " l
2. Name Of Lessce / Permit MS_ASTRADFRS PRO ASHOK

| 31422507042 : -
it SNR0TBEROPIE e, KUMAR

. 4. Tin Number:

3. Mobile Number Of Lessee: 1 7390063366 .
S " $1KA KALAULITEER DADHA.

1 ', 6. Lease Details " HAMIRPUR , SADIMADAN
| s Lesseeld: | 314225070428 [AddressVillage, | PUR, (PART OF 56 57 92/6 93/1
; | | (Gata/Khand).Areal: ' 9495/2 PART OF 60/1/3) . 45.71.
7. Tehsil Of Lease: | PAILANI | 8. District Of Lease: | BANDA
9.QTY Transported in Cubic [ 53 g 3 . 10. Name Of Mineral: © MORRUM
MEIB‘r: . = g L e Y e ETE Samtmnt ke L :.:'. AT AN LTI N T B me R TR L, =t
semmmmEmTEET A * 12. Destination (Delivery | .
1. Loading From: CBANDA gy OO
,' 1_3%‘3‘3“““’*?5“"““ 204 KM. " 14.eMMI1 Generated On: | 30-06-2025 10:17:38 PM
15. eMM 11 Valid Upto: g;ﬂ?-zozs K138 © 16. Traveling Duration : ! 14 Hr (Approx)
T e _:l_ _'._._.__... e £ s “ A e e e e A ‘| e s = e |
prem e | 18.Pits Mouth Value(Rs/m3
17. Destination District : . LUCKNOW " &Rs/Ton for Silica sand) 164 %
I Registration Number: . UP32WN3155 | 2.Type Of Vehicle: 22 TYRE TRUCK
LT '-'-.-.'._'; e e | - ETLIET A o =L
* 3. Name Of Driver : ~ VISHAL . 4. Mobile Number Of Driver: 9670500509
. 5. DL Number Of Driver: | ;

- _—

L This eMM11 is valid up to 01-07-2025 12:19:38 PM

https:/lupmines.upsdc.gov.in/Report/PrintRegistralionFormVehicle.aspx?i=2&1d=3142250704288eI1D=314225070428079388dc=3142&min=07 1
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Annexure- A6

2

e GPS Map Camera

INndia ===
Uttar

774519° Long 80.567885°
09/11/20285 11:17 AM GMT +05:30

A YO ¢ S T



177

Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar Pradesh , India
J Lat 25.77448° Long 80.567837°

gé;?’ Sunday, 09/11/2025 11:31 AM GMT +05:30

~0
!‘ GPS Map Camera

Sadi Madanpur, Uttar Pradesh, India &=
§ Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar Pradesh , India
" Lat 25.774468° Long 80.567834°

Sunday, 09/11/2025 11:31 AM GMT +05:30




Annexure- A7

GPS Map Camera
y

Sadi Madanpur, Uttar Pradesh, India ==

1di Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar

inday, 09/11/202%




. =
Ry
SRR e SSRGS

X

(&) GPS Map Camera |

L4

5"‘ Sadi Madanpur, Uttar Pradesh, India &=
8 Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar
Pradesh , India

Lat 25.774519° Long 80.567885°
Sunday, 09/11/2025 11:17 AM GMT +05:30

v
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0
!g GPS Map Camera

“
AR

Sadi Madanpur, Uttar Pradesh, India ==

Sadi Madanpur, Uttar Pradesh, India, Sadi Madanpur, Uttar
Pradesh , India

Lat 25.774378° Long 80.5683°

Sunday, 09/11/2025 10:56 AM GMT +05:30
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ANNEXURE-A8

i d 7,

:l_.u: o aﬂmﬁgﬁﬂﬂﬁ%w

eI
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R |rex Jar 7 Iy 8
STy — Rrer afier s aer %
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(779 HR 33)
qard Prites
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;jq§2 ANNEXURE-A9

T ] efE—2025 |  W-2025 | G[A-2025 | Iois—2025 | T amd
gifros | 287 | 273 | 204 | 58 | 1586 -
aRarE @1 Ho | 30 ] 38 33 [T 33 ~ 166
Y
THOIIS03ITRO 0 0 0 ]
] 1248, 4_(_)6 / 105,50,590 | 96,64,305 31,33,004 $33.56.895
379E G a% 5 ' L
YR ) 13 3 2, 21
iy T / 10.00,000 / 1,34,8?,‘140 J 2,39,48,575 0 3.84.33.715
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